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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

f( kg(

PROVISIONAL
ENROLLMENT

NOTIFICATION

I

No: /RG/LP Dated: Pq /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year frol the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered

No.JK-153-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

d

under serial

By Order

Mai„r„(,.,)AssisI

No: 18616'>\ _/RG/LP Dated: DV /04/2025

Copy
1

2
3.

forwarded to th
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association , Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Munan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

\

M};trar (L.P)Assistan'

& KILt
.''~,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
}f Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe
(Exercising powers

0
ENROLLMENT

NOTIFICATION

•

B

/RG/LP Dated: p+ /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Adal Zubair
S/o Shri Mohd. Zubai
R/o Village Bandi Kama Khan, Ward No. 02, Tehsil Man(li District
Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-154-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expil unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assi
L
IIB

bgistrar (L. P)
RIb

N„ IBb7q' 31

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adal Zubair, Advocate

. .. ... for information and necessary action.

/RG/LP Dated: oy /04/2025

4
5.

6.

7.

\

@

itrar (L,P)Assistan
RE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeESc

NOTIFICATION

//94 }oK /RG/LP Dated: o 9 /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Adeel Sajjad Kamal
S/o Shri Sajjad Hussain Kamal
R/o H.No. 107, Ward No. 5, Kamal Mohalla Kishtwar, Tehsil and
District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered

No.JK-155-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

i/LP

and Sessions Judge, Kishtwar
Council of India, New Delh

Gove It Press, Jammu for publication
Ga

Ert Bar Association . Kishtwar

AssisI listrar (L. P)
dgb

No: j863yr3{

Copy forwarded to
1. Principal District
2. Secretary, Bar
3 . Manager,

Government
President, District
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adeel Sajjad Kamal, Advocate

. ..... for information and necessary action.

Dated: oy /04/2025

n the next issue of

4
5.

6.

7.

>AAssistanl distrar (L.P)

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

UKUK a1r(

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: aq /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025
f

Ms. Akanksha Sharma
D/O Shri Sanjeev Khajuria
nO House No. D/97, Lane No. 6 , Upper Shiv Nagar Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-156-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

AssistaX listrar (L.P)
BE

No: llbq,et/7 /RG/LP Dated: 'b /04/2025

forwarded to the:
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akanksha Sharma, Advocate

. .. ... for information and necessary action.

Copy
1

2

3.

4
5.

6.

7

dB.rar (L.P)Assistan'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe UK

0
ENROLLMENT

NOTIFICATION

N o : / / # # # # d / R G / L P D a t e d : E / 0 4 / 2 0 2 5

It is hereby notified that vide High Court Order Dated 02.04.2025
P

Ms. Anya Mir
D/o Shri Javed Iqbal
R/o Village Dhangri Tehsil Man(li District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-157-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

istrar (L.P)st;

Ld
Assi

t 8698 ' ff /RG/LP Dated: Dy /04/2025

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association , Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Aliya Mir, Advocate

. ..... for information and necessary action .

No:

Copy
1

2
3.

4
5.

6.

7.

-ar (L.P)Assistant \A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

tq /RG/LPNo Dated: o+ /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Anoop Singh
S/O Shri Behari Lal

R/O Village Pogal Phagmulla Tehsil Pogal Paristan Wkhral), District
Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-158-'202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assi stal aBi , P)

[No: 18& St ' 63 /RG/LP Dated: by /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anoop Singh, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

C

Assistan !rar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StSe +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: a#'>00 /RG/LPNo b

It is hereby notified that vide High Court Order Dated 02.04.2025

/04/2025

Mr. Ansh Gupta
S/O Shri Sodagar Chand Gupta
R/O Ward No. 10 House No. 12 Vijaypur Tehsil Vijaypur District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-159-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assis1 d& ;, P)

No: {$Gby r +1 /RG/LP Dated: ob /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ansh Gupta, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

0 Tl FI CATION

/RG/LP Dated: 69 /04 ./2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Diksha Thakur
D/o Shri Bachitter Singh
R/o Kacheer Tehsil Ramkot District Kathua

has been admitted and !nrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

on, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

ID. His/her name has been entered lnderand antecedents from

No.fK-160-2025 in the Advocate maintained by this Registry

The renewal/ex' bn of provisional licence/enrollment must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

issuance of this notificati

serial

By Order \
Assist, il&,„,:L.P)

No: /96%b 'll /RG/LP D,t,d, o9 /04/2025

Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Thakur, Advocate

. .. ... for information and necessary action.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., k D't'd'a/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Eshan Raina
S/O Shri Naresh Raina
nO Brij Nagar Tehsil R.S.Pura District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-161 -2025 in the roll of Advocate maintained by this Registry.

renewal/extension of provisional licence/enrollment must beThe

unless the absolute/final enrollment as ansouaht before the date of expi

d

By Order
/\

tata Rbgistrar (L.P)
@/

Assis

18b8,.8t /RG/LP Dat,d, oy /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Eshan Raina, Advocate

. .....for information and necessary action.

No:

4
5.

6.

7.

t\
AssistaYit Rdgistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R k +(

PROVISIONAL
ENROLLMENT

NOTIFICATION

N” in/ D't'd'&/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Falak
D/o Shri Mohammad Akram Choudhar\'
R/o Thuroo, Tehsil Thuroo District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

serialand antecedents from lnderID. His/her name has been entered

No.JK-162-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assi
MaC\

sjdtft'Registrar (L.P)

No: \eSSC - aT3> /RG/LP Dated: O1 /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Falak, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

„T,hal:*..„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

seese

OT IF I CATION

D,t,d, &b /04/2025/RG/LPNo a

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Hamid Hussain
S/O Shri Mob(1 Mangtullah Zohd
R/O Gool Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-163-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souaht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order A
!gistrar (L. P)AssisI

No: 18G81'IS

Copy forwarded to the: -

1. Principal District and Sessions Judge, llamban
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hamid Hussain, Advocate

. .. ...for information and necessary action.

/RG/LP Dated: 8 /04/2025

4
5.

6.

7.

\
\\

iRb”iAssistan\ str3r (L.P)
++
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Sec,ion 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

,K /RG/LP Dated: oy /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Harshneet Kour
D/o Shri Balbir Singh
R/o Rakh Lachhipur, Tehsil and District Kathua

!nrolled as an Advocate on the rolls of Jammuhas been admitted and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificatiol subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/l :haracter

and antecedents from ID. His/her name has been entered r

No.JK-164-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

and

serial

By Order

Assis

D,t,d: DY /04/2025 CL
.M\.;.„,....,

No: /9648 . lk3
HE}/

/RG/LP

3 theCopy
1

2
3.

forwarded t
Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Associatiorl . Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Harshneet I<our, Advocate

. .. ... for information and necessary action .

4
5.

6.

7

}\hz
UBAssistan (L.P)distrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

eRIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: oy& /RG/LPNo

It is hereby notified that vide High Court Order Dated 02.04.2025

/04/2025

Mr. Imran Khan
S/o Shri Gulam Nabi Khan
R/o 95, Jogi Gate, Gujjar Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-165-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

,P)Fg isAssisI

No: I BIo\I , IF /RG/LP Dated: Bb /04/2025

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association , Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imran Khan, Advocate

. .. ... for information and necessary action.

Copy
1

2
3.

4
5.

6.

7

\b

(\\
gtrar (L.P)

IBAssistant -i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 1

+: +: $:

PROVISIONAL
ENROLLMENT

NOTIFICATION

ISDe D,t,d, dy /04/2025No

It is hereby notifi1 that vide High Court Order Dated 02.04.2025

Ms. Iqra Hussain
D/o Shri Mohd. Hussain
R/o H.No. 24, Dalpatian Mohalla near DC office Tehsil and District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-166-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

gHg ; s t r a r ( L a P )staYf

W/
Assi

19+1} ' ll /RG/LP D,t,d, Dy /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delh
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association , Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Hussain, Advocate

. .. ... for information and necessary action

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

wtf Dated: a 9 /04/2025/RG/LPNo

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Irfan Fazal Choudhary
S/o Shri Ch. Mohd. Fazal
R/o Thera Topa Tehsil Mankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her <..harat..,ter

and antecedents from CID. His/her name has been entered under serial

No.JK-167-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.d+i„,..,No: j§r}}O- ## /RG/LP Dated: oh /04/2025

forwarded to the: -

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association , Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Irfan Fazal Choudhary, Advocate
. .. ... for information and necessary action

9

4

5.

6.

7.

dAssistarl itrar (L.P)
In e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+\ t +:

PROVIS
ENROL

NOTIFiCATION

N„ IhI d h,r /RG/LP Dated: ttl /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Koushik Upadhya,
S/o Shri Pawan Kuma
R/o Numberdar 42, Village Mearth, P.O Budhi Tehsil and District
Kathua

has been admitted and enrolled as dn Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-168-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assi !;istrar (L.P)

No: [84>8 -Bg /RG/LP D,t,d: .y /04/2025

forwarded to the: -

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Koushik Upadhyay, Advocate

. .. ...for inforrnation and necessary action.

Copy
1

2
3.

4
5.

6.

7.

d);Liz...)Assistan'

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +c +e

R
ENROL

NOTIFICATION

If /RG/LP Dated: &e /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Mohit Sharma
S/O Ashok Kumar Sharma
R/O Degwar Maldalian Post Office Degwar Tehsil & District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-169-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

P)istAssi:

IBf bC 'q3 /RG/LP D,t,d, .b

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MohR Sharma, Advocate

. .. ... for information and necessary action.

/04/2025

4
5.

6.

7.

istaFl' lr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

${ +\ t\

PROVISIONAL
ENROLLMENT

NOTIFiCATION

Dated: aV /04/2025No: IYlo /RG/LP

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Neha Kumari
D/O Shri Yashpal
R/O Harsa Dabbar Post office Deoli Tehsil Bishnah District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1 70-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

LADAssista !gistrar (L. P)
B 1

RENo: 184\Iq . SI

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jarnmu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association , Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Kumari, Advocate

. .. ...for information and necessary action.

/RG/LP Dated: oh /04/2025

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASI-i MIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

${ +: :k

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP D,t,d: de /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Palak Khajuria
D/O Shri Ashok Kumar
R/o Palam Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1 71-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assi

No: 18%}' g /RG/LP Dated: Dq /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ra jouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Palak Khajuria, Advocate

. .. ... for inforrnation and necessary action .

4

5.

6.

7.

A)gistrar (L.P)Assistarl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

LIL a /RG/LPNo Dated: ob /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Praachi Nanda
D/O Shri Ashwani Nanda
R/O H.No. 166 Sarwal Colony Tehsil & District Jammu

has been admitted and IIed as an Advocate on the rolls of Jammu

Kashmir Bar Council prc )nally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/l !r character

and antecedents from ID. His/her name has been entered

No. JK-172-2025 in th

: t :n =o : :: c :t:
maintained by this Registry

The renewal/e licence/enrollmenprovisional must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

and

under serial

By Order

Assist1 !gistrar (L. P)
@No: t8qfo fea _/RG/LP Dated, oy /04/2025

Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association 1 Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Praachi Nanda, Advocate

. . . . .. for information and necessary action

4
5.

Assist,Xpga P)
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HIGH COURT OF JAMMU & KASI-1 Ml k AN D LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

'}(+K

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : / } / 3 V b f)rIIIf / R G / L P D a t e d : a / 0 4 / 2 0 2 5

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Sajaad Mushrraf
S/O Shri Roshan Din
IUO Sarh/Bagga Tehsil Mahore District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1 73-2025 in the roll of Advocate rna£ntained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

No: 187tS 'lS /RG/LP Dated: Bq /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge. Reasi
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Sajaad Mushrraf, Advocate

. .....for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

T: '1: t\

PROVISIONAL
ENROLLMENT

NOTIFiCATiON

No: /}/9 hU /RG/LP Dated: oh /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Sanjeev Sharma
S/o Shri Sansar Chand
R/O Kanna Chhargal Lower, Village Sandhori Tehsil and District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

under serialand antecedents from ID. His/her name has been entered

No.JK-1 74-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expil unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
LA

Assista PPeII:sI rar (L.P)
ah

No: 18+N 'ZS /RG/LP Dated, ob /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association , Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjeev Sharma, Advocate

. .. ... for information and necessary action

[

4

5.

6.

7.

dAtSth, (L.P)Ass



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Sq ';: +;

PROVISIONAL
ENROLLMENT

NOTIFICATION

}IS h /RG/LPNo
!

t is hereby notified that vide High COL

Dated OcT /04/2025

34.2025I rt Order Dated 02.

Ms.
D/o
R/o

Shruti Chouhan
Shri Ajeet Kumar
Dharbadan,Ihakrie Tehsil and D

been admitted and enrolled as an

istrict Kishtwar

has Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from bhe date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

ID. His/her name has been enteredand antecedents from

No.JK-1 75-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

ht before the date of expil unless the absolute/final enrollment as an80U

under serial

Advocate is ordered there before.

By Order

Assi !gistrar (L.P)S

No: _MLE _/RG/LP Dated: Oh /04/2025

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge $1islit\\’ar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jamniu for publication in the next issue of
Government Gazette

President, District Court Bar Association , Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shruti Chouhan, Advocate

. .. ... for information and necessary action

4
5.

6.

7.

,Mt;As
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: +c t\

0
ENROLLMENT

NOTIFiCATION

No: Jar Dat,d:E /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Sourav Spolia
S/O Shri Suresh Kumar
R/O Barota Tehsil Ramkote District K*thua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the ~.'erification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1 76-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless £he absolute/final enrollment as an

Advocate is ordered there before

By Order

Assista
b

FTedistrar ( L. P)

I

No: lq yi'' 99 /RG/LP Dat,d, db /04/2025

forwarded to the: -
Principal District and Sessions Judge; Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association , i<athua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High COUrt Wi1lg Jainnlu/Srinagar for information and
also keeping record of the same.
Mr. Sourav Spolia, Advocate

. .. ...for information and necessary action

Copy

4
5.

6.

7

#§}:=,(,.,)Assista



HIGH COURT OF JAMMU & KASHNlll< AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Set +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

p} Il /RG/LP DatedNo
e

a t = 1(11111111pIIF 0 U r t 1(bFF) r d e r D a t e d 02 BCIt is hereby notified th

Oh /04/2025

4.2025

Ms. Surshub
D/o Shri (;opal Krishan Sharma
R/o 28 A/10, Nanak Nagar Tehsil Babu District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her nalne has been entered under serial

No.JK- 1 77-2025 in the roll of Advocate rna;r\tained by this Registry.

The renewal/extension of provis:onal licence/enrollment must be

sought before the date of expiry unless tIle absolute/final enrollment as an

Advocate is ordered there before

By Order
;

Assista !aistrar (L.P)

No: 18800 fbi) /RG/LP Dated: o? /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge Janimu
2. Secretary, Bar Council of India, New delhi
3. Manager, Government Press, Jalnm. for publication in the next issue of

Government Gazette
President, J&K Hjgh Court Bar Association , Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Surshub, Advocate

. .. ...for information and necessary action.

4
5.

6.

7.



26

HIGH COURT OF JAMMU & KASHMI !< AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

'bIgNo b’vf /RG/LP D,t,d, a y /Q4/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Udita Sharma
D/O Shri Bharat Sharma
nO 4/2 Tara Vihar, Soap Factory Palcilra 'rehsil & District Jammu

has been admitted and enrolled as an Atvocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification subject to the verification of his/her PI II /LL.B

from co ncerned Univers,ty and verification of hi lracterDegree Certificate
ID. His/her nalne has been entere'and antecedents from

of Advocate maintained by this RegistryNo.fK-178-2025 in the rl

The renewal/extension of provisional licence/enrollment must be

sought before the date of expil unless !he absolute/final enrollment as an

Advocate is ordered there before

serial

By Order
46\
Rebistrar (L. P)Assi'

No: /810$f IS /RG/LP Dated: oH /04/2025

Copy
1

2

3.

forwarded to th
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delh
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Assoc;ati011 , Jammu.
CPC e-Courts, High Court of J&K a lad Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jarnl-nu/Srinagar for information and
also keeping record of the same
Ms. Udita Sharma, Advocate

. .. ...for information and necessary action.

4
5.

6.

7

dig

+

Assista trar (L.P)
Bb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \3\3 q 0o25- IRGILP Dated :a_ /0412025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Aamir Ahmad Band
S/o Shri Nazir Ahmad Band
R/o Puchal lone Mohalla Puchal,Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1 79-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

;trar (L.P)Ass

No: jODi}- 83 /RG/LP Dated:ol /04/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad Band , Advocate

. . .... for information and necessary action.

4

5.

6

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

ra,> /84 M S IRG/LP Dated:a l04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Aaqib Yaqoob
S/o Shri Mohammad Yaqoob Sheikh
R/o Goripora, Sanatnagar,Rawalpora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-180-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

L/$,„."
Assistant Redistrar (L.P)

No: Jo©Nq – 70/RG/LP Dat,d, 67 /04/2025 re
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association , Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Yaqoob, Advocate

. . . . . .for information and necessary action.

By Order

4
5.

6.

7.

;trar (L.P)sIin{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: %9 qf 9 OySF /RG/LP Dated:a_/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Alyas Rasool Bhat
S/o Shri Gh Rasool Bhat

R/o Bumhama Bagwari Drugmulla Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-181-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order a . _xf,

tx),VS.'
Assistant Registrar (L.P)

][) a (e d: 6S/ /O4 / 2 0 2 5 + 1 rf/#
2

Copy forwarded to th
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association , Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Alyas Rasool Bhat, Advocate

. . . ...for information and necessary action.

No: .oII - ?? /Rt

4
5.

6.

7.

:rar (L.P)Assistl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

/320 a oar /RG/LP Dated :a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Basharat Jamal
S/o Shri Mohammad Jamal Mir

R/o Wagat,mir mohalla,Handwara, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her t.,harac,ter

and antecedents from ,ID. His/her name has been entered

No.JK-182-2025 in the III of Advocate maintained by this Registry

The renewal/extl lion of provisional licence/enrollment must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

under serial

By Order

Ass itrar (L.P)

/04/2025J ooh Q -[oWRGILP
GDated

Copy forwarded to th
1

2
3.

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government
President, District
CPC e-Courts. H
the official
In-charge Library,
also keeping
Mr. Basharat

for

Gazette
;ourt

:es£sit:
High Court Wing

record of the same

Jamal , Advocate
information and necessary action

4
5.

Bar Association , Kupwara
Court of J&K and Ladakh, Jammu for uploading on

Jammu/Srinagar for information and

,P/f

Assist£’nt k’e8'istrar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:139/ 8//O8' /RG/LP D,t.d:a/04/2025
It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Faisal Ahmad Wani
S/o Shri Anayat Ullah Wani
R/o Qalamdanpora Fatehkadal, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-183-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order n . A
IV@C"“

Assistant Registrar (L.P)

i/L P JIrF11111) a t e Icf : o/7 / O44 / 2 O 2 5 k/No: LobS:d_
Copy forwarded to the
1

2
3.

4
5.

6

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Ahmad Wani, Advocate

. .. ...for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

/ Q)# d .%; Sr /RG/LP Dated : e /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Faizan Farooq
S/o Shri Farooq Ahmad Wani
R/o Audsoo, Achabal, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-184-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of exDi unless the absolute/final enrollment as an

d

By Order

AssisI£llt ;trar (L.P)

Dated /04/2025No: yet I)- IS IRGILP

Copy forwarded to th

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association , Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faizan Farooq, Advocate

. .. ...for information and necessary action.

4

5.

6.

7.

+$

Assis istrar (L.P)

ke



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: +c +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

/325 d PoP f/RG/LP Dated: a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Farhata Farooq
D/o Shri Farooq Ahmad Lone
R/o Edipora Bomai zaingeer Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-185-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

trar (L.P)

Dated

;essions Judge, Baramulla
COI of India, New Delh

lent Press, Jammu for publication

lurt Bar Association . Baramulla

No: ID\ leI - Pf
Copy forwarded to
1. Principal District
2. Secretary, Bar
3. Manager, Govern

Government
President, District
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official
In-charge Library, High Court Wing
also keeping
Ms. Farhata Farooq , Advocate

. .. ... for information and necessary action.

in the next issue of

4
5.

6.
record of the same

Jammu/Srinagar for information and

7

M

lr (L.P)Assista1

ft'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: +C +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IBa\4 q/2D2 sIRG/LP Dated:a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Insha Maqbool Dar
D/o Shri Muhammad Maqbool Dar
R/o Pushwari Naidkhai,Hajin, Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

under serialID. His/her name has been enteredand antecedents from

No.JK-186-2025 in the rl of Advocate maintained by this Registry

The renewal/extension of 'rovisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

A s s i s t &11B&g=v: L a P )

No: lo ( 9 (- $9 /RGILP

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association , Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Insha Maqbool , Advocate
. .. ...for information and necessary action.

Dated, /04/2025

4

5.

6.

7.

.t'K

[g3:'trar (L.P)AssistJnt



HIGH COURT OF JAMMU & KASHMIR
(Exercising powers of Bar Council under Sec

AND LADAKH AT JAMMU
ion 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /32 ( q/£,;qIRG/LP Dated:e/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Maroofa Khanum
D/o Shri Abdul Lateef Khan
R/o Naganari Boniyar (SHAMSWARI) Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

under serialHis/her name has been enteredand antecedents from

No.fK-187-2025 in the Advocate maintained by this Registry

The renewal/ext1 In of provisional licence/enrollment must be

unless the absolute/final enrollmentas ansought before the date of expi

Advocate is ordered there before

By Order a vi
{3. en@

Assist6-nt Rbgistrar (L.P)

Dated:67 /04/2025No: Jo 1 3 % .-aRGILP

Copy forwarded to th
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Maroofa Khanum , Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

y'(a b

:rar (L.P)Assistgnt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]case

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: v Dated :a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Masira Nabi Shergoj ri
D/o Shri Ghulam Nabi Shergoj ri
R/o Reshi Bazar Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of hiSJ laracter

and antecedents from ID. His/her name has been entered

No.JK-188-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

serial

By Order

A s s i s t a n t e; = = ( L n P )

ba/No: pD) h o.- & G/RG/LP
@

Dated. /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and6

also keeping record of the same
Ms. Masira Nabi Shergojri , Advocate7

. .. ... for information and necessary action.

4
5.

a
Mf(h

Assistant lr (L.P)
t\I

(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a:7 dP,.is /RG/LP Dat,d4 l04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Mohd Rafiq
S/o Shri Mohd Shafi Wani
R/o Rangpora,Illahi Bagh, Buchpora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-189-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

A!§$ = ::1 L a P )
/04/2/RG/LP Dated.+–:\

Copy forwarded to th.

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Rafiq , Advocate

. .. ... for information and necessary action.

4
5.

6.

7

In

,yD

Assis/ant A;bistrar (L.P)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

f 39 g # 20,2 \IRG/LP Dated a_
It is hereby notified that vide High Court Order Dated 02.04.2025

/04/2025

Ms. IWuneeza Bashir
D/o Shri Bashir Ahmad Peer

R/o Gulshanabad Charar-i-sharief, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK- 190-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of lrovisional licence/enrollme must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

By Order q afaLl'

Assis' istrar (L.P)

No:'Q~ota- Ad/RG/LP Dated: a /04/2025qV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

Ms. Muneeza Bashir, Advocate
also keeping record of the same.

. .. ... for information and necessary action.

4
5.

6.

7.

bFA„”
Assistdnt Registrar (L.P)

\,( Z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIO
ENROLLMENT

NOTIFICATION

iS a$ @+ Peas /RG/LP Dated:a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Nargis Bano
D/o Shri Mohammad Akbar Sheikh
R/o Habbak Khushki, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notifica' subject to the verification of his/her Provisional /LL.B

Degree Certificate from lcerned University and verification of his/her character

and antecedents from IID. His/her name has been entered rIder

No.JK-191-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of exDi unless the absolute/final enrollment as an

Advocate is ordered there before

serial

By Order

Ass$/£=t&:;istrar (L.P)

Dated: 67 /04/2025G.2 /RGILPNo, Jo / df –

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nargis Bano , Advocate

. .. ...for information and necessary action.

6

4
5.

7.

f

dr)
;\R

Assistant R6gistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

/330 c/poQ9lqRG/LP Dated:e /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Naveed Ul Hassan
S/o Shri Ghulam Hassan Wani
R/o Gulzarpora Wani Mohalla Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-192-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

By Order PH

bI

listrar (L.P)AssisIa-nt

N„ jb/R
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naveed Ul Hassan, Advocate

. .. ...for information and necessary action.

%N/G/LP Dated: /04/2025

4
5.

6.

7.

~„,Af;:::'=..,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +C

PROVISIONAL
ENROL ;NT

NOTIFICATION

No: /33/ e//bz S//RG/LP Dated:d_ /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Neelofar Rahim
D/o Shri Abdul Rahim Akhoon
R/o Gushie Akhoon mohalla, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK- 193-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
C

Assisgait

/o4/2 o 2 5 V V r
,../
rar (L.P)

No: 20)’}£3g) /RG/LP

Copy forwarded to th

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neelofar Rahim, Advocate

. .. ... for information and necessary action.

Dated: &q

4
5.

6.

7.

a \ffa
istrar (L.P)Assis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

0
ENROLLMENT

NOTIFICATION

No: /331– 672o}aRG/LP Dated: d /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Nosheen Shah
D/o Shri Javaid Ahmad Shah

R/o 46,Sanatnagar Housing colony Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

ID. His/her name has been enteredand antecedents from

No. JK-194-2025 in the II of Advocate maintained by this Registry

The renewal/ex' sion of provisional licence/enrollment must be

sought before the date of expil unless the absolute/final enrollment as an

Advocate is ordered there before

under serial

By Order

No: 26) 82– ag /RG/LP Dated: 69 /04/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nosheen Shah , Advocate

. ..... for information and necessary action.

6

7

4

5.

,/~f„;:;.Aa,:ar (L.P)
/==:=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScIc

V
ENROLLMENT

NOTIFICATION

No: /333 C/962; /RG/LP Dated :d/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Pakeeza Farooq
D/o Shri Syed Farooq Ahmad Bukhari
R/o Ushkara Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

ssuance of this notificat subject to the verification of his/her Provisional /LL.B

Degree Certificate from lcerned University and verification of his/her character

and antecedents from ,ID. His/her name has been entered under

No.JK-195-2025 in the rf of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expi unless the absolute/final enrollment as an

Advocate is ordered there before

serial

By Order q , .,'<
rMf4~"'

AssIstant RegisLrar (L.P)

@/04/2025 \\

6

7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

9ot8ct- qq; /RG

the official website

2

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pakeeza Farooq , Advocate

. . . . ..for information and necessary action.

g'LP Dated:
I

4

5.

+K:/
b)
istrar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
INTENROL

NOTIFICATION

No: 13 Sq 42 on/RG/LP Dated :O_ /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Rayees Ahmad Lone
S/o Shri Ghulam Nabi Lone
R/o Ushkara Baramull

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-196-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

q: .:' _,/x
IM('b~'*'

Assist£nt Rbgistrar (L.P)

V
Copy forwarded to the
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Rayees Ahmad Lone , Advocate
. .. ... for information and necessary action.

No: 9D\all –902/RG/LP .Z p'Pd/04/2025

By Order

4
5.

6.

7.

;3
Assis4;'nt :rar (L.P)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ { 33 S>Fq£ 'IS’/RG/LP Dated :d /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Sadutt Showkat Math
D/o Shri Showkat Ahmad Math
R/o Galibabad Shalteng Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under

No.JK-197-2025 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enrollment as ansought before the date of expi

Advocate is ordered there before

serial

By Order

:L.P)Assisti

'_/RG/LP Dated:69 /04/2025No: 9c)2o£3-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadutt Showkat Math, Advocate

. .. ...for information and necessary action.

4
5.

6.

7.

++
;}

Assistant Ftegistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /BBC cV)oXs,IRG/LP Dated:d_ /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Shabir Ahmad Chopan
S/o Shri Manzoor Ahmad Chopan
R/o Waltengo Kund Bhatpora Devsar, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-198-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Ass lr (L.P)

ElNo: Jo)} a – la /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Shabir Ahmad Chopan, Advocate
. . . . . .for information and necessary action.

Dated,

4
5.

6

7.

HI

Vh+

listrar (L.P)Assist:



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le RIc

PROV]
ENRO

NOTIFICATION

N„ \)'qb 6\ IbF: /RG/LP Dated:_&/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Shafia Muzaffar
D/o Shri Muzaffar Khan
R/o Mehman Mohalla, Lal Chowk, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK- 199-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

;trar (L.P)Ass_isIJ

/04/202N,: \'\\\\R-\X ./RG/LP D,t,d, a

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association , Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shafia Muzaffar , Advocate

. .. ... for information and necessary action.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScI( Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: rb 37 aut v /RG/LP Dated: 4 /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Shahid Ashraf
S/o Shri Mohammad Ashraf Wani
R/o Wani Hama Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-200-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

;trar (L.P)AssisIant

/04/2025No: 2o2 I1-93 /R\

Copy forwarded to th
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Ashraf , Advocate

. .....for information and necessary action.

ILP Dated:©

4
5.

6

7.

a VA

„,:,#Ff:;:rar (L.P)

(b\. 4#
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(JH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

Rick

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 3 gS' q/2 oZ oRG/LP Dated: a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Suhaib Raft Mir
S/o Shri Rafi Ahmad Mir

R/o Sallar Mir Mohalla Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-201 -2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

listrar (L.P)Assist4n

/04/20252
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association , Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhaib Ran Mir, Advocate

. .. ... for information and necessary action.

9No: oRB b-?o ./RG/LP Dated: a

4
5.

6.

7.

/wiI d
Assistant"Registrar (L.P)

#

4P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +c +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

/3 $ 9 d ,2 )-/RG/LP D,t,d,a /04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Suhaira Farooq
D/o Shri Farooq Ahmad Sheikh
R/o Mulfaq Hazratbal, Sheikh Mohalla, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-202-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order f

istrar (L.P)11SIII> t 1Ass

N,; 2~23/.-3? ./RG/LP D,t,d, O 7 /04/2025 %/ Z
Copy forwarded to thI

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suhaira Farooq , Advocate

. .. ... for information and necessary action.

4
5.

6

7.

\
a aPin

'$,~@
Assistant Registrar (L.P)



51

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSelk

NOTIFICATION

N„ /3 Ua c#ZbY( /RG/LP

It is hereby notified that vide High Court Order Dated 02.04.2025

Dated : 4_ /04/2025

Ms. Sumira Jan
D/o Shri Abdul Hamid Najar
R/o Singhpora Silugam Pahlgam Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-203-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

kM). aM
Assistant Rbgistrar (L.P)

(

Copy forwarded to the:
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumira Jan, Advocate

. .....for information and necessary action.

N„ POP:32- hVRG/LP D,t,d,&I /04/2025 Yo/

By Order

4

5.

6.

7

vai

ar (L.P)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENTa

e NOTIFICATION

No: fRy / d/bbs//RG/LP Dated:a/04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Ms. Syed Nargis Ul Haq Bukhari
D/o Shri Syed Sharief Ul Haq Bukhari
R/o Kreeri ,Peer MohaIla,Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-204-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order a P

igtrar (L.P)sIa'R’t

/04/2025

Ass

N„ 9oRq\;- SF/ /RG/LP Dated: <3

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

In-charge Library, High Court Wing Jammu/Srinagar for information and
the official websitl

also keeping record of the same.
Ms. Syed Nargis Ul Haq Bukhari , Advocate

. .....for information and necessary action.

Copy forwarded to the

4
5.

6.

7.

a +duP

A,,i,dIfF#;Irar (L.P)
f#

/CT;/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

IeScSc

0
q

+

ENROLL

NOTIFICATION

No: /3 Q:.L A,}v/RG/LP Dated:4_ l04/2025

It is hereby notified that vide High Court Order Dated 02.04.2025

Mr. Wasim (2asim
S/o Shri Mohd Qasim
R/o Gundi Goj ran, Teetwal, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-205-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

ba,“'
Assjstant Redistrar (L.P)

Copy forwarded to th
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wasim Qasim, Advocate

. .. ...for information and necessary action.

No: Pc:);?32- $8 /RG/LP D,t,d,O? /04/2025
'vdd

By Order

4

5,

6.

7.

fX

Assist, itrar (L.P)
(

+-


